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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O.A. No.41/93 to O.A./27/93 
&XX• O.A./27/93 to O../33/93 an 

o.A./43/93 and o.A./44/93 

DATE OF DECISION. 12-3-1993 

Shri. P,Q.pite1 & others 	Petitioner 

Nr.M.5 .Trivedi. 	 Advocate for the Petitioner(s) 

Versus 

Union of India & others 	Respondent 

Mr.Akil Kurshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B.patel:.f 

) 
4, ) 

The Hon'ble Mr. 

: Vice Chairman 

: A.ñmn. Member 

I!' 



----2--- 

1. Shri P.G.Patel 

2, Shri D,M.patel 

3 Shri B.S.Baria 

4, Shri A14.Patel 
5. Shri M.S.Patel 

60 Shri R.B.Zala 

7, Shri J,N.Patel 

8. Shri A.V.]3aria 
90  Shri C.N.Patel 

All are the Casual Labourers, 

NaUad ee*toapplicants 

(Advocate : Mr.M.S.Trivedi) 

versus 

pç ---  ! 

N 	1. U n of India through 

IT Secretary, 

istry of Teleconmunication, 
.nchar Bhavan, 

New Delhi. 

TelecommuniCation District Manager, 
Office of the Telecommunication, 
District Manager, 

Nadiad. 

Sub Divisional Officer, 
Office of the Sub Divisional Officer, 
Telegraphs, 

Nad lad. 	 .. . . respondents 
(Advocate : Mr. Akil Kureshi) 



-- 

ORAL OhDbh 

o.4./11/93 to OJ./27/93 

O.A./27/93 to Q.A./33/93 and 

o.a./43/93 and o.A./44/93 

Date : 12-3-1993 

Per : flon'ble Mr.N.,Patel, 

Vice Chairman 

Mr .M.S .Trivedi, learned advoLate for 

the applicant. 

Mr.Akil Kureshi,learned advocate for 

the respondents. 
.4 

11r.TLivedi states that all the applicants 

have made representations on or about 5th January,1 93. 

Even if some aplic€nts have not mai.a represn- 

tations, they may now make it within a period 

of 2 weks hereof. All the representations 

received, and , to be received, by the department 

may be trated as having been received within 

time. The representations may be considered and 

decithd as expditiotisly as possible. The decisions 

taken n the representations made by the 

applicants may be communicated to them in 

writing and in case of any decision to terminate 
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the services of any applicant or applicants, 

such decis1cns may not be implemented for a 

period of 10 days, after communication thereof 

to the concerned applicant(s). If any of the 

applicants feels aggrieved by the decision 

taken on his representation, he will be at 

liberty to move the Tribunal for revival of 

his application by filing Miscellaneous 

Application. 	., 1his Ofiginal Application is 

disposed of as above. 

In view of this order passed in 

.' lkeM.A. does not survive and Stands 

posed of accordingly. 

Sd/_ 	 Sd/_ 
V.RadhakriShriar ) 	 ( N.B.Patei ) 
Member (A) 	 Vice Chairman 

LT 

!IuIsirat/v Ti&jj 



CENTRAL ADMfl ISTRAT D/E TRIBUNAL 
A1-IIBDABAD BENCH 

AHMEDABAD. 

Application No. 	of 199 

Transfer Application No. 	Old Writ Pet, No.  

cERTIFIICATE 

Certifjd that no further action is required to be taken 

and the case is fit for consignment to the Record Room (Decided). 

Dated : 

Counter-signed : 

Section OfEEicer/Court Officer 	Sign. of the Dealing Assstant 
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CENT RL DMIN :tST RAT IVE f RISUNZL 

IDB-D BENCh 

\H'IED.E D, 

Submitted: 	 C. .T . /JUICflL SECTION, 

Original Petition No: 	 1'~ -A-<-)--2, 

of   

Miscellaneous Petition N o ; 

of  

Shri _.SS-) 	Petitioner(s) 

Versus. 

Respondent(s). 

This aplication has been submitted to the lribunal by 
Shri 

Under Section 19 of the .dministrattve ribunal ct,1985. 

It has been scrutinised with reference to the poinrs mentioned in 

the check list in the liq:at of the previsions con:ained in the 

administrative rrihunal .ct, 1985 and Central dminisrative 

Tribunals (Procedure) Rules,1935, 

The oppiications has been found in order and may be given 

to concerned for fixation of  

The apolicabion -ias not been found in-rier for the 

indicated in the check list 0 The ap licant civocae may beised 

to rectify the same within 14 days/dr/ft letter is pld bel 

for signture. 

T 

- 	 I 
3,>9.'(J):  



ANNEXURE— I. 

CENTRIL \DMINISTRNTI'JE TRIBUNIL 

AHDAD BE;CH 

A P P L I C NT (s) 	 N 	 - 

R ES P 0 ND E NT(s) 	- 	c 

Pi\RTICULRS TO BE EXAMINED 
	

ENDCRSMENT MS TO 

RESULT OF EXAMINATION. 

1. 	Is the aplicatton competent ? 

2 	(A) Is the application in the 
. 	prescribed form 

Is the application in 
paper book Corm 	 ? 

Have prascribad number 
complete sets of the 
application been filed 

) 

3. Is 	the application in time 	? 

If 	not,by how many days 	is 
it beyond time 

Has sufficient cause 	for 	not 
making 	tc application in 
time stated ? 

7' 
4 Has 	the document of authorisation/ 

Vakalat 	Namabeen filed 	? 

 Is 	the application accompained by 
D.D./I.P.O. 	for 	s.50/— 	? 	Number 	)C 

1 

o 	D.D./I.P.D. 	to 	be 	recorded. 

 Has 	the copy/copies of 	the order(s) 
against which 	the application is 
made,been filed.? t. 

 Have 	the copies 	of the documents 
relied upon by the applicant and 
mentionad in the application 
been filed ? 

Have the 	documents referred 	to 	Ki 
in 	(a) 	above 	duly attested and 
numbered accordinoly ? 

Are 	the 	documents 	referred 	to 	in 	(a) 
- Le 

above neatly typed in double space ? 

13,  Has 	the index of documents has 	been 	
2 filed ai d has 	the 	paging been done 

properly ? 



PRTICJLI 03 TO BE EXII ED. 	 EHDORSEOENT lii EE TESLJLT 1111 

E Xliii NI T I C i N. 

9. 	Have the chronological details of 
rapresencations made and the 
outcome of such representation 
deen indicted in the application ? 

1-C 	Is the mater raised in he 
oppliction pnding beforE. any 
court of law or any other Bench 
of the Tribuawl ? 

1 1 	Arc,  the aplicetion/duplyte 
cppy/cooies signed. ? 

12. ;re 	copies of the aplicetion 
with annexures filed ? 

Identical with the Original. 

Daactive, 

Wanting in Innexures 

No.  	Pafle NOs.  

Distinctly Typed ? 

13. 	Have full size envelppes bearing 
Cull address of the respondents 
been filed 2 

14. 	Ire the given addresaod,bhe 
registered addressed ? 

15. Dc the names of the parteos stated 
in the copies,tally with Name(s) 
those indicated in the application ? U 

1:0. Are the transalations certifi d to be 
true or supnorted by an affidavit 
aCCiring that they OtO true ? 

Ire the facts for the cases mentioned 
under item N3 of the oplicstion ? 

(a) Concise 2 

( N ) Under Distinct heads ? 

(c) 	Numbered consecutively ? 

(H) 	Typed in double space on one 	• 
side of the paper ? 

Hove the particulars for interim 
order prayed for,stated with reasons ? 

(- 

ifl 	\ 

KNP30192. 

9 



B r- 	WNIBLE CTRAL ADMINISTRATIVE TIUWNAL 

A1-EBAD BBCH AT AHMEDABAD. 

ORIGINAL APPLICAT]ON NO. I I / 	OF 1992.) 

ri  p •fr' 	e, 
rt 

P I I  

Applicant. 

versus' 

J... Union of India, through 

The Secretary, 

Mini stry of Tel ecommuni cation, 

Sanchar !,avan, 

New Delhi. 

Telecommunication District 

Manager, Office of the Tel ecornmu— 

_nication District Manager, 

Nadiad. 

Sub Divisional Officer, 

Office of the Sub Divisional 

Officer, Telegraphs, 

Nadiad. 	 ... 	Respondents. 

1. PARTICULARS OF Th E APPLICANT: 

 Name of the applicant : frh1YV1V t r 

 Name of the father 	: r(aV 3Jt ii 
(c) Designation 

in 
& office 	: 

which 81p1oyed 



: 2 : 

(D) Address for service 
of all notices 

M,S. Trivedj,Advocate 
E7/4, Shjvani Appartt,  

Behins Sahajanand C011ege, 
Ahmedabad - 380 015, 

2. 	RTIQJLARS OF THE SNDTS: 

As stated in the cause 
title. 

(3) Details of impugned 
order M0 N0.., 7'ft, d 

Date 	i 

Passed by 

Regarding termination of 

services. 

1% 

('1) JURIDICT1ON1 

The applicant hereby suLnilts that the subject 
matter of this application is within the jurisdiction 
of this Fkn'b1e bench. 

(5) iMITATIoN I 

The applicant further declares that the appli.. 
—cation is within the time limit prescribed U/s. 21 
of the Ajx 4dflinjstratjve Tribunal Act. 

(6) 	CTS O THE CASE 

The applicant humbly states that the applicant 

is citizen of India and thus entitled for benefits 

qUarI1fd by Vátiou PThVIsions of Constitution of 

India. The applicant further states that at present 

the applicant is wDrking as Casual Labur on muster 

rolls in th ofFtc( of the rSonnt9. 



6.2 The applicant further sub:nits that he is 

vorking since last more than five years on the 

establishment of the respondents, on muster rolls. 

The applicant further states originally he was engaged 

in the Railway ainjstration and he had vrked under 

tile Assistant Engineer, Railway Electrification 

Division iJaruda in the year 1984-. 85,  

6.3 	The applicant further subnits that thereafter 

he was engaged as casual labour in the telecommunica— 

tion department. The  applicant further sulxnits that 

as mentioned hereinabove the applicant had morked 

under the Assistant Engineer, Railway Electrification 

Division, Baroda necessary muster roll certificate 

was also issued to the applicant by the Railway 

athinistration. 

6.4 	The applicant further states that vide letter 

dtci. 14.9.1992 D.E., (Athn) Telecommunication District 

Manager, Nadiad had informed the applicant first 

time after lapse of more than five years and asked 

the applicant to suthit the original.M7R certificate 

for the wrk done under R.E. Division with1O days. 

Copy of the said letter dated 14.9.1992 is annexed 

herewith and marked as 	 to this applica- 

-tion. 

6.4 	The applicant further states that as desired 

by Divisional Engineer, Tel ecomrnunicatiofl District 



: 4 : 

Manager, Nadiad vide his letter dated 14.9.1.992 

the applicant had subiitted the original M.R. 

certificate issuedby the Railway Adninistration 

to the applicant to the respondent for verifica-

-tion. Thereafter. vide memo No. 

dated 	notice was issued to the applicant 

by the respondents. Copy of the said notice is 

annexed herewith and marked as Arnexure..'A/' to 

this application. 

q 

6.5 	The applicant further sulmits that he was 

very much shocked and surprised as and when he 

received the said notice. It was mentioned in 

the said notice that on verification of Muster 

Polls by the office of the Telecom District 

Manager, it is observed that Muster Fkll Certi 

-ficate sutmitted by the 	 is fabricated 

and false. It was further mentioned in the said 

notice that hence your engagenert on muster z,l1, 

on the basis of such fradulent docunents shall 

be terminated after 30 days from the date of 

receipt of this notice. Moreover 10 days time 

as given to the applicant to make any rresen 

-tatlon or pfoduceany cbcunt5, if the applicant 

desires. 

6.6 	The applicant further states that the 

said notice was received the next day by the 
applicant. The applicant reats and reiterates 
what is stated hereinabove para 	that the 
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I, 

applicant was very much shocked and surprised when 

he received the notice from the respondents. It is 

pertinent to note that similar flotlC,a are issued 

by the respondents to other enployees 	alongwth 

the;appl.icants. Morve;ss theM,. certificates 

were, issued very lQng bck so applicant had to 

collect the old papers ard 	Octcoll 	infcrmation from 
Dfier sources. Th e applicant further subnits that 

as it is very, known tç every qne that there was 

disturbances all ov ef the country, since 6th Decenber, 

092. Pue to such 4.sturbed unavo1.d4. and unforeseen 

ciru 	 th 	 4 po' subit the    

represenjatjon or was not able to produce any,  

ckcuments within the ttmø limit to he respondents. 

67 	The applicant further submits that as rnentto-. 

-ned hereinatxve similar potices were  issued to other 

8npoyees by the iptr dents apc they have also to 

suthUt any rresenttton within tim, limit. But 

all persons were vorking at different places in Nadtjd. 

Thareore alongwith other nployeestha applicant had 

sent a telez'am on 242,1992 to the respondent 

through his advocate and requosted"'thern to extenO the 

L1m, I Imi I. to subnjt th e r -I) re s nLa U.on. Copy of 

the said telegram 	annexed herewith and marked as 

6aQe2SUT,p= IAj3I  to this app]4catl.on, 

6.8 	Th. applicant fu*thar etat.s that irflrii.04.ataly 

on the next the applicant had again rçeated 4s 

r.&'uest throuqh his advocate and xquested the 

respondents to extend the time limit spec1fed in 



the said notice. Copy of the said-letter dated 

24.12.1992 is annexed herewith and mark.d as 

Annexur.'A/4' to this application. 

6.9 	The applicant further subits that the 

notice issued by the respondents itself is illegal, 

arbitrary, pro-judged, prjudicia1. and mlafide. 

More the said notice is against the principles of 

natural justice. 1t is pertinent to note that 

simply on the basis of observation and merely on 

verification of the Muster Poll certificates it 

was concluded and decided by the respondents that 

the said certificates is fabricated and false. 

Neither any enquiry was made regarding its authen-

t.city, validity by the respondent nor any oppor-

-tunity was givento the applicant to prove its 
th4- ifr validity, it was judged by the resjondents is 

- 
fabricated and false. Morenver without making 

further enquiry it was decided by the respondents 

that the alleged muster roll certificate subnitted 

by the applicant was frudulent and therefore a hargl-) 	/ r 

like a blow from heaven on the applicant as taken 

by the respondents to terminate the services of 

the applicant after 3 days from the said notice- otice. 

6 0 1r) 6.jij 	The applicant rqeats and reiterates 

what is stated hereinave para 0 of the petition 
and sub-nits that the said notice is illegal and 

requires to be quashed and set aside. Morver as 

mentioned hereina1ve that the decision taken by 
the respondNlts is prJudge and préjudical. Thero_ 

fore the applicant h 	bonafide, valid and strong 

do 
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apprehension that the respondents will not accept 

the request made by the applicant through his advocate 

vide telegram dated 23.12.1992 and dtd. 24.12.1992, 

to extend the time limit to subnit representatjon 

or produce any documents. Thereafter the long 

loyal and 1 ençjthy9  sure and spoti ess services of the 

applicant will come to ed due to illegal, unjust 

action on the part of the respondents. 

That no any other and further efficacious 

remedy left excpt to approach this fkn' ble Tribunal 

by this application for his grievances. 

RBIEFS: 

Looking to the facts and circumstances of the 

case the applicant therefore prays as under : 

(L) 	that the F1 nble.Tribuna]. be pleased'tQ 

acnit this application; 

(2.) 	That this Fbn'ble Tribunal be pleased to 

quash and set aside notice dtdo 

issued by the respondents; 

(3) 	any other and further relief that the 

I*n' bl e Tribunal may deem fit may be 

given to the applicant; 

8. INTJM Ra.IEF 

The applicant prays for interim relief as under : 

Ob 



Pending hearing and final disposal of 

this application the Fbn'ble Tribunal 

be pleased to' direct the respondent/its 

tjbotd,inates to extndthe time limit 

,IriDI?ixtP 'to sulmit rresentatiofl 

or produce the document by the applicant 

prescribed in the notice dtd. 

afld pendency and final dispos4l of this 

application further be pleased to direct £45 

stay the operatiofl/implunefltatiofl of the 

said notice dtdo 	
S., 

issued by the 
''' 	, 

'respondents; 

Any other and further relief/s may 

kindly be passed In the' interest of 

justice; 

9. fliDY_9U-1AUSTED 

The applicant further states that he has 

availed all the legal rEmedies available to him 

as per the existing rules and regulations. 

Jj. 	MATTE NOT PBWING : 

The applicant further declares that the 

subj ect matter of this application is not pending 

before any branches of the Tribunal and not pending 

before any judicial, forum. 

. . .9 S 
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- 	9 	- 

io. 	Details of I.P.O. 	 >c.c7/ 

31(1 ii_ 

11. 	Dettls of annaxures. 	Separate index enclosed 

herewith. 

Dt. 3012.92 - 

Applicant. 

Verification. 

I 	A.N. Patel, adult, occupation 

ervice resident of NadiM, do hereby verfty and states 

that what is s tated herein abo a are true and I have 

not suppressed any material facts 

Dt. 30'12.92. - 

.............. 
(Y 	

_?-,(i 	for etitiOfl.er 

?j, sCfld s9l& 

Advocate. 	 o1es copY serVaU/not gervó to 

ier side  

Ad bOucil  



Goversuit Cf IDd1s  

1*p.rthisUt Cf f.Iac015w2jC*tlOfla 
Cff ice Of The Subi.Diviei0$S  Officer 7.Itgrapha 

I4adlad-387 001. : 

Ieuo Net Z.-1l'ik19..1 	 Id at ?4adiad the 30.11.92. 

Cn vsrificaIik'D of L4ueter *0U• by the- (fics of tb. Teiscoal L)ialrlct 
Manager PIsdt*d.it is  observed that Mvst.r *oll C.rtilic*t* sobwltied by 
Shri ._ 	 - 
Workfvg • 	 10 	f*bikoiid - I 
Fals..And hence your einjpagett cm Muster Reill,Om the haste of such 
fraqdu3..'4 docuwevt5 ahali be terdnat*d sItar 30 days froc the Date 
of *.c.i pt ci this NOTICE. If you d.stre to make any representation or 
produce av, docuenta.y'oS may do so within10 DayipliuSi the date of 
receipt of tHe NOTICE. 

• 

SUB DIVISIC1IAL OFF1CIt 1KLCRAPI1S 
KLDIAD-361 001. 

• TO. 

• 

/ 	•. 
w 	 ----•------_• 



OJD AnmdaaJ_N 
OLAITMET OF TELECOMMUNICATIONS 

' 	I [1.1 (U1AM 

IRVHAflGES TTkr 	INTIA1S tñt XMIF4PARTICULARS 

Pik IN i1 	CCI TI ME U1TIALS 

zf 	fti 	i. iifin I ' ;A MSGE No PlY CLASS DESTINATION CODE aSs. 
J::JJ I 	III] Li L 

• C1.i\S, 
TT 

SL. 	o. 
jT 	fl 	R 

OFFICE OF ORCIN 
irft 

DATE 
i 
S.I. WORDS OTiJ. AbrnthihatN-- 

ERV IND.  IAMEji LIT 	fiy 

_ VADDRJ yi4 /y°  

/OISTPJCT E 
--V 

frsi 	TELEPHONE  

0 - OFICE 	 TEUX MJMBEA 	P4a1PIN J I I 	I 
(<J'iyLy ftLLP L1A tYLi7V11 	• f'y 

* ---.--V---- _•_'____-.w_ 
/f 	/ C7 

- V -•j 	- 

/'J 	C 

_______ 	________ 

/1 

- 

9 t 	2Ts '-'----- 

, 
'L((J7 

- 	- 

/oj, 71) 

L-ri 
. 1L 

L i/v7 7. 

I>Y7 /L1ZLJL/Y /)./7yi C'L/L 
I 

/Tt/4 	F 1 L.t-1 ,.r 
rIAME (IQ BE 1 f:LLGRAPHEQ) 

mv N1)TDE TEtEGRApHEb V 	 NNNN 

10ase forward the bovtIeram 
SAMEMSIGNAW 

1  
HF V 



Uakc5l'i 3. jrivedi 
M. A. LL.B. 

(High Court) Advocate 

I • 	a1t 	£tVi,Ug* 4  uULcg 

£h4 ..ub 	via 	ezaoeg 

iY OiaJ. itLg.g, r 

Phone . 0. 460065 
A. 408570 

L/39, Shivani Appartment 

Behind Sah;anand College, 
Azad Society, Road, 
AHMEDABAD-15. 

Dt. 24.12.1192 

Ej . 	aos. 1 • 
dtd, 3O41.9 

. &ai-9a 	dtddl.12.,2 
3, 4/Ch./Aâ/ 2"9 3 

4td'4$ .13.92 xiqsr.tn 
'tosa of texLatjon 

gron Urvc.s. 

J, 41dtiAtø4 $.&. ?zived.L, idvjote undcr the 

f my cUsats sd on behalf of w cU.nt* (a 

cr 4iet €rl .cs4 herswLu,) wi1 Uke to g,*q%egt  you to 
ij 	datsd -2342,92 Oh tho subject Cited sbov. 

.L 01L1 Uka to A&tth t jrjfxm yoA thAt v1c yOUX 

a VjQ hsd given ID d'iye t.tae to easaLt 
any 	rep OX )XO.CS iay docuaent* sLtrLt 10 dais 
Izona the Cte 0t rscJ,,t of t*ae seik izezs 

1440 to s$ms tt saA4 aotLcea wexe 

121 



) ir4gH> 

ciiur*ta Lam4LstLj Utac thu mmis dmtrn 

'Q otter te dyz fra thu4ts of, £asud of ths ssc 

nt4cei 	oi uss 1.12.92 or 242.2 12012092 or 

1342.9, 1?.U.92 cr 1B42.93 L Z18CtVe Qö$$$. 

4 w'u 	 YOA tJt 	CAet.$4. 

or?t1,8j ' catual laboug"s sMc. 19848S. 	1*mUy 
they wu 	 th the x&ALLwW adaLaIstrat.Loo. and 

eat.y they were trsamieciad AS 

vj 	 $ tO 7 

s ceia& Møt ea4 Uq wsir gatd 

stit tao. Vs. Vay .s nw eiUtd/.UgLbLo 

for xiiu 	4 aes tLs 4 tfls .xvLos. nacssd 
04 tht nLk 09 8 mud4en YOQ 44 gJ.v.4 tium uotc.s that 
on vitr4ilcatAwi ot augtor tUs by you it 48 omsrv.d 

Z 

	

	crULLcitea a1 IILtt.d by ziiy 1nt 

4I54 *04 £ *Aikat 

ty ar 	to be  tssaLruted 4tu, 

30 4JL £1)4 tflO Ostq of mIQv.L.g.cxsd oot2cga. 

We to dg*i. yQUX *4414 stsi1ta tOwtda 
the fac.t. tt  4t cwAt t.i*y ire iiGx*Lzag s d19Lme4t 

jIi 	Ôtt(i 4 	QV'L U*y 1bVt t 	into lad Veiiy 

13$ 
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old paveze avallwb40 bAtl&th.a and ithLc1 r.gras 

loaq au4 l"t1W exercIse0  s you are *WIX* * 

ebut the eiti.tstio *coa.*froa 612.92 in all over 
the country and a in the sold cirouinet.noss AV 

iients were not 41t.Le to OQUeCt the i&ti and sibi4t 
the retonii ** wIthin the tia. LimIt 

rescid in the eboverafarged *ottóstj, 

a•  therejor ZcqL&est yO to *indy axtend the 
t.Lme limit to suz4t the x•rsssr*toUajs to, yoiz by XV 
cLientz and fusthor x.qast yo to easad your, above-

rsferr.d vs dated 30.12.92. 11.12.92 04d 16.12.92 

occcinjiy•  in ti* int.rst of JusUce ed to of tsr 
a& oortuzgty to of cUss'ts to pxseat their 1.gol 

and fair case boore  y014  for yoir uAd 

rhaøUng yc*i. 

( 4•• 	LVI ) 

c.c. tj i 

1 	eecoi Listrict iiDeger, 
oiLtog of the 	sdisd wItfl a r.qz.st to XOOk into the setter and irs*e necessary 
instructions sccorLa.1y in tns above cited *ujeCt. 



• 0g ths opp2 44% of ite 
at ps.sst noUcs. 

• bi•• j1  3041.92 
2.  30.11.92 
3a I j&rAA I.Mat 30.11.92 
4. 1L1$ 	• •• 	:-: 4Sd 30.11.92 
5. '$t 30.11.92 
6. U.s. it4 30.11.92 
7• j•)• y$ 3041.92 
. it OL 0 k$t*, A  30.11.92 

90 el.B. i*t1 s4La4 30.11.92 
 #.(.. etsL 30.11.92 
 30.11.92 
 W.G. katol bi 30.11.92 
 (.Z. ' ' 	''''• N 	•, 30.11.92 
 tm*mns 1Iax,. 30.11.92 
 ate1 30.11.92 
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